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FROM NO. 4 
(See Rule42 ) 

•CENTRL ADMINISTRATIVE 
WAHTI ENH: 

oRDBRSHEET. 

L Original Application No: 	/ 	J/2009 

2!Mise1etitiOnNO  

31, Cinterpt Petition No 	 1 
40  evIew Application No_____________ 

Applicant(S)  

Respcndant(S) L( OC1 

Advocate for the Applicant(s): HIT, 1C 	 •1 

Advocate for the Respondant(S):6 

Notes Of tflO. teg1strt 	oate, 	 4der et tn. .Trr3.unaJ 

01L07.2009 
ibis application is in tori1. 

is tiled/C. F. for Rs. 501- 
deposited vide JPO/BD 

.L. 

Dy. 

ppi. 	
LJ>tAJ 

I 
On being mentione4 by Mr. B.C. 

Ch4udhury learned CoIfnsel for the 
Ap4licant (made in presence of Dr J.L 
Sa+ar. earued Standing Counse) for the 
Ba4ways) t:.hi matter is taken up. 

Heard the learned Coniisel for the 
par$ies. For the reasons recorded 

tely, this O.A. stands disposed of.. 

(MR. rant,) 
Vice-Chairman 
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CENTRAL ADM1NISTRN1IVE TRI}3UNAL 
GUWAJ3ATI I3ENCEI 

Original App)icatiou No12 of 2009 

Date of Order This the 2 day of July 2009 

The Honable  Shri Man oranjan Mohanly, Vice-Chairman 

Sh ri S udhir Cb.. Mod ak, 
Son of Shri Mukunda Ch. Modak, 
P.O..- Rest Camp, 
Railway Quarter No.. GDS 16 1), 
Maligaon, Guwahati-78101 2, 
Dist.- Karnrup, Assam, 	 Applicant 

By Advocate Mr B.C. Chaudhury 

vs 

1, 	The N.F. Railway, represented by the 
General Manajer, 
Maligaon, Guwahati-1 1. 

2.. 	The Chief Personnel Officer, 
N.F. Railway, Maligaon, 
Guwahati-78101 1. 

The Controller of Stores (P) 
N.F. Railway, Maligaun, 
Guwahati-78101 1. 

The Deputy Ch ief Materials Manager 
N.F. Railway, Pandu, 
Guwahati- 781012. 

Slri MJ.Deka (Manobjyoti Deka) 
Depot Material Superintendent ii 
Under, Deputy Chief Materials Manager,. 
N.F. Railway, Pand.u, 
Guwahati-781012 	 Respondents 

By Advocate DrJ..L  Sarkar., Railway Sindinget. 

4 4$ 4 44 444 *444*4 444* 444 
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O.ANo.129/2009 
O R D F R (ORAL) 

02 .07 2OO9 

M.R. MOHANT J JCE-CJA1R1AN 

On being mentIáned by Mr B.C. Ch.oudbury, learned 

Counsel for the Applicant (made in presence of D. Sarkar, learned 

Standing Counsel for the Railways) this matter is taken up. 

2. 	On the oral prayer of Mr B.C. Choudhury, learned Counsel 

or the Applicant, the existing Respondent No.1 is permitted to be 

su bstitu ted/replaced by: 

"North East Frontier Railways, 
represented by its General Manager, 
At Maligaon, Guwahati - ii ." 

Mr B.C. Choudhury is permitted to make necessary 

corrections on the cause title page of the OA. and its copies in 

presence of the Court Oticer today. 

3, 	Heard Mr B.C. Choudhury, learned Conase) for the 

Applicant and Dr J.L. Sarkar, learn edS tending Counsel for tb e 

Railways (to whom a copy of this O.A. has already been supp)ied) and 

perused the materials placed on record. 

4. 	AJleging that he has been superseded by his junior 

(Respondent No.05) in the matter of promotion to the post of DM5 IL 

the Applicant has approached this Tribunal with the present O.A. filed 

(on 02.07.2009) under Section 19 of the Administrative Tribunals Act, 

1985. Before approaching this Tribunal the Applicant, it is stated, 

represented to the authorities time and again and 



4 ,  

i .  

3 

representation was submitted on last 1302009 addressed to the 

Chief Personnel Officer of N.F. RaUways 

S. 	it is stated by Mr B.C. Choudhury, learned Counsel for the 

Applicant, that, while the representations are pending with the 

Respondents, the Applicant is going to retire from service on 

31 08.2O09 on attaining the age nE superannuation. 

Since it is the positive case of the Applicant that his. 

grievances (as raised in his representations) are still pending 

undisposed wIth the Respondents and since the Applicant is going to 

retire from srvice by end of August 2009, without any waste of time, 

this case is disposed of by remitting the matter to the Respondents for 

giving expeditious consideration In the matter (relating to nongrant 

of promotion to the Applicant) and, on consideration of the matter, the 

Respondents should pass orders, as due and admissible under the 

Rules, by 14.08.2009 under intimation to the Applicant. 

Send copies of this order to the Respondent Nos. 01 to 04 

(a)ongwith copies of this OA) by Spclal Men 	and to 

Respondent No.05 by I itared Post Free copies of this order be 

also supplied to the Applicant (by post) and to the Mvocates 

appearing for the parties. 

Z3 
.(M..R.MOHANTY) 

VICE-CHAIRMAN 

nkm 
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• 	 . 	 - 	 . '6uwahati  

IN THE CENTRAL ALMINISTRATIVE TRIBUNAL : GUWAHATI BENG : 
GtJW.AHATI. : 

Original Application No. / 	of 2009 

Sri Sudhir Qi. Modak, 
,.. Applicant. 

- Versus- 
. 	Union of India & Ors, 

4. 	Respondents. 

- SYNOPSIS - 

The Original appliôation is filed by the Appl icàn t .  

seeking direction from the Hon ble Central Administrative 

Tribunal to the Respondents to consider his promotion of 

service from tMS - III 	to U4S - II 	as the applicant is 

at the verge of retirement i.e. 31/08/09. 

Hence this original Application. 

Filed by - 

A I  if,  C/10 
Advocate, 
,2, 	D9 

1 
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•1 \ 
'uwahati Bench 

IN THE CENTRAL A14INISTRATIVE TRIBUNAL : GUW1ATI BENCki : 

- 	GUWAHATI 

An application under Section 19 of the Aministratjua 

Tribunal Act, 1985 
) 

Original Application No. 	/2009. 

Sri Sudhir Ch. Modak, 	..... . 

... Applicant. 
Versus - 

Union of India & Ors, 	................. 

Respondents. 

- LIST OF DATES - 

Sl.No. 	Eate - 	... 	Particulars. 

10 	14-6-74. 	- Applicant was appointed as subs- 

ti tuté Khal asi/ Watchman. 

Annexure.-. A,page -/, 
All  

02-09-74. 	- Applicant was appointed in Class-I 
catego ry.. 	 - 

Annexure- A(page-/ 

- Applicant promoted to EMS- II.j 
- 	Annexure- page- 1rlD 

16 
03-06-2003. 	- Applicant was intimated for selec- 

tion for the post of EMS-Il. 

Annexure-B, . page-/'ii, 

50 	19-05-.2005 	- Official communication in case of 
1709-20055 	

. 	promotions by Non-Selection method. 
Annexure- C. 

page- f_j4 

6. 	12-04-05. 	- The Respondent No. 5 he private 

Respondents has been promoted to 
EMS - II. 

Annexure- D.page- 

contd...... 
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2 JUL 2009 

uwahati Bench 

27-04-05 
02-07-07 
20-03-09 

26-07-08. 

I 	 9 • 	13-06-09. 

- 	 Applicaflt has made representation 

to know the restruchriy of cadre 
for promotion to the post of tZS-I 

Annexure- ,E 1  ,E 2 . Page-.. 

- 	 List of provisional promotional 'list 
showing the name àf the Applicant. 

Annexure- F, Page- 	I 
- 	 Iast representation. to consider the 

name of the Applicant. 

Annexure- G, Page-  

• 	riled by - 

)~ , C., (/Lo t,~rz  , 
Advocate, 

1+ 
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3uwahati Bench 

IN THE CENT RAL ADMINISTRATIVE TRI BUNAJJ : GUW?14 ATI BEN 0-I : 
GUWiATI : 

ORIGINAL 	OF 20090 

Sri Sudhi r Ch. Mo dak. 	... App ican t. 
-Versus 

THE UNION OF INDIA & ORS, ... Respondents. 

- I N D EX - 

Sl.No. Particulars of 1cuments 	Annexure No. 	Page No. 

1. 	Original Application. 	 - 

2, 	verification. 	 - 
Appointment Letters. 	Znnexure-A,A. 	- 
Intimation letter for 
selection for the post of 
EMS - II. Annexure-B. - 	154-v (, 

 Official coiununication in 
case of promotion by Non- 
Selection Method. Annexure-C,&.j -€4-o ( 

 Representation filed by the 
applicant to know alxut the 
list of promotions. . 	 2 Annexures-E,E ,E .- 

 Provision seniority list of 
EMS - III. Annexure-F. - 	 I 

 Applicants last represen- 
tation to consider his name 
for promotion to the post of 
EMS - II • Annexure-G. 

- 2 ' 4iD024 

Piled by - 

13 wto 
Advocate, 
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IN THE CENTRAL AII4INISTRATIVE TRIBUNAL s GUWA1ATI BENCH : 

GUW?kIATI. 

C Application Under Section 19 of the Administration 
Tribunal Act, 1985 ). 

ORIGINAL APPLIcATION NO./2_- OF 2009, 

Sri Sudhir Ch. Modak, 

Son of Sri Mukunda Ch. Modak 

P.O. - Rest Camp, 

Railway Quarter No. GDS 16D, 

Maligaon, Guwahati 

Dist.- Xamrup, Assam. 

Applicant. 

- VERSUS- 

T z -~kdw a  
P'n e  

1ñ) represented by the a'ranian, 	if 

aiLway—a4 , 	 -1/ 

Ne-Jeht. 

The Chief Persona]. Officer, 

N.F. Railway. .Maligaon, 

Guwahati - 

The Controller of Stores (P), 

N.F. Railway, Maligaon, 

Guwahati 
- 7J ! 

The Deputy Chief Materials Manager, 

N. F.Rai].way, Pandu, 

Guwahati - 781 012. 

oorttd. .. .2 

/ 

I 
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ahati 69,.ich 
-2 - 

51 	Sri M.J. 

Depot Material Superintend.ent IL 
in short uis-iI) 

Under, Dy. aief Materials Manager, 

M.F.Railway,Pandu,Guwahati - 

Respondents. 

DETAILS OF APPLICATION. 

11 	Particulars of the Order against which the application 

is made. 

The applicant is aggrieved by the impugned order 

bearing Office Order No.E/196 dated 12th April, 2005 

passed by the Deputy chief Materials Manager, LF.Railway, 

Pandu,Guwahatj.i. 12., where by the Respondent No. 5 was 

promoted to D.M.S. II from D.M.S. III 	who is much Junior 

to the applicant as well as non-consideration of his case 
for promotion to the post  of D.M.S. II. 

Jurisdiction of the Tribunal : 

The applicant declares that the subject matter of the 

order against which he wants redress is within the juri-

sdiction of the Tribunal. 

Limitation : 

The applicant further declares that the application is 
within the limitation period prescribed in Section 21 of 

the Administrative Tribunals Act, 1985. 

contd. .. . . 3 
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3 	 'uwahat1 Bench 

4. 	Facts of the Case 

4.1. 	That,the applicant is a Citizen of India and 

a permanent resident of Mal igaon, Guwahati • in the Dis-

trict of. Kamrup, Assam, Guwahati 12 and as such is 

entitled to all the rights and privileges guaranteed by 

the Onstitution of India and the laws framed thereunder. 

4.2. 	That, the applicant entered the service under 

N.F. Railway in the year 1974 on usual terms and condi-

tions as a substitute Khalashi/Watchmari in the Class-IV 

Category under D(X)S/PNO after the Selection/Sereening 

held on 9th, 10th February/74 and 7th April/74 vide Order 

No. E/S/227 dtd. 14-06-74 and after being found medically 

fit and Police the service of the applicant had been reg-

ularized vide Office Order No. E/131. dated 02-09/74, 

pies of the appointment Orders dated 

14-06-74 and 02-09-74 are annexed hereto 

and marked as Arinexure - A & Al. 

4.3 	That, the applicant has an unblemished and 

spotless service career of more than 34 years and has 

received the appreciation of his superior authorities 

for his sincere, and duteous. nature. Till date he has 

worked with attentively and nothing against him was 

reported before his superior authorities derogatory to 

his ability and the fashion of work. Now he is in verge 

of retirement from his service. 

contd... ..4 
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: 

	

4.4. 	That, the applicant is now serving in the post of 

U4S - III in the Office of the Deputy Chief Materials Mana-' 

ger, N.F. Railway, Pandu, Ghy.-12 and his promotion is due 

The Respondent No, 4 had prepared a list of 19' employees in 

the post of DM5 XII for belection to the Post of DM8- II 

vide letter No. E/S/254/Pt XXV dtd. 03-06-2003 passed by 

Deputy Chief Meterials Manager. In the aforesaid list the 

applicant name was shown in serial No. 9 and the private 

Respondent i.e. Respondent No. 5 was placed in serial No. 19 

which- was issued to the prospective employees to be promoted 

on seniority basis. 

The letter dated 03-06-2003 is annexed 

hereto and marked as Annexure -B. 

	

45. 	That, the applicant begs to state that the post 

hold by the applicant i.e. 114$ III and the next superior post 

i.e.E1N€ II the promotion are made by Non-selection method 

and promotion are made On the basis of seniority-cum-fitness 

and concept of merit is not imolved in such promotions, In 

this respect it is clarified from the letter of correspond-

ence between the Respondents authority. The letter corresp-

ondence vide letter dated 19-05-2005 and 17-09-2007. It is 

clear date in case of promotions by Non Selection Promotions 

are made on the basis of seniority-cum-fitness and the conce-

pt of merit is not irnolved in such promotions, 

Opies of the letter of correspondence 

between the Respondents authority are 

annexed here to and marked as Annexure - 

C. C1. 

contd. • .5 
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77!,~ahati Bench 
,- 5-. 

4.6.. 	The applicant begs to state that the applicant 

is far senior than the private respondent. Though, the 

applicant is senior than, the private Respondent in spite 

that the applicant was deprived from his due promotion to 

the next post i.e. D.M.S. II. In the time the Office Order 

No, E/S/254/Pt XXVI dated 12-04-2005 the private respondent, 

Sri Manob Jyoti Deka was promoted to the post EMS - II by 

the Deputy Chief Materials Manager with immediate effect and 

posted as is where is basis. 

Oc)py of the promotion order dtd. 12-04-200 5 

is filed hereto and marked as Annéxure- D. 

4.7. 	That, the applicant begs to state that being dep- 

rived by the Respondent's authority he made several repre-

sentation stating that. the post EMS - II is departmentally 

controlled and promotion is considered on Intere - seniority 

of EMS- III. The applicant prayed for promotional panel for 
the post of EMS - II on Restructuring of cadre as there was 

no seniority list was circulated for information of Staff 

and the applicant further stated that he was kept in dark 

in respect of his placement in the interse seniority. Being 

aggrieved by the non-consideration of his case of promotion 

on seniority basis, the applicant subnitted number of repre-

sentations from time to time before the respondents which 

however have failed to evoke any response so far. In this. 

connection, the applicant submitted representations through 

proper channel to the controller of stores, N.F. Railway, 

contd....6 
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Maligaon, highlighting his present grievence regarding 

non-consideration of promotion, however, sadly enough, 

the said representations failed to bear any result, 

proo/>'o 	j/r' 
Opies of the representations dt.27-04-05, 

30-06-07, 20-03-09 are annexed hereto and 

marked as Arinexures - E, E1 & E2.E 9  

	

4.8. 	The applicant begs to state that the Respondents 

authority vide Office order No. /s/255/Pt Xv LI dt. 26-05-08 

issued the provisional, seniority list of U4S - III and 

asked to submit any representation he/she may do so within 

one months of issue of the seniority list. In this provi-

sional seniority list the applicant is placed in serial No.2, 

py of the provisional senior list dated 

26-06-08 is annexed hereto and marked as 

Annexure - F. 

	

4.9. 	That, the applicant begs to state that from some 

confidential source the applicant came to know that Sri 

Thrun Das who is placed first in the seniority can't be 

promoted to the next promotional post due to some reasons 

and then the applicant is the only, person left out from 

the benefit of promotion, although he is eligible in all 

respects. The action of the respondents therefore, suffers 

from the vide of discrimination and is hit by Article 14 of 

contd.. • .7 

C 
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Guwahati Bench
7  

the 'O3ns.titution of India. The applicant has made a 

epresentatjon through proper channel to the Respon-

dents No. 1 and 2 vide dated 13-06-2009 9  

Opy of the representation dt 0 13-06-2009 

is fjled hereto and marked as Jnnexure-. G. 

4.10. That, the fqilure on the part of the respondents 

to consider the case of the applicant. 

5, 	Grounds for relief with legal provision 

5.1. 	For that, the respondents have failed to consi-.,, 

der applicant's representation for providing promotion 

in accordence with the provision of promotions by Non-

selection method,.: i.e, the applicant should be promoted 

on the basis of, seniority-cum-.Eitness and concept of 

merit is not involved in such promotions. 

5.2. 	For that., 'the applicant was deprived for non 

consideration his promotion and the applicant was sup-

erceded by his much Junior which is the violation of ,  

Article 14 and 16 of the O3nstitution of India. Desite 

the constitutional obligations, the respondents have 

miserably failed to consider the case of the applicant 

of his promotion to the next post. 

contd.. .. . . 8 
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5.3. 	For that the Apex Court in Council. of Scientific 

and Industrial Research v K.G.S. Bhatt (reported in 

(1989) 4 SCC 635) held : 

It is often said and indeed, adroity, an orgá-

nisation public or private does not #hire a hand' but eng 

ages or employs a whole man. The person is recruited by an 

organisation not just for a job, but for a whole career. 

One must, therefore, be given an opportunity to advance. 

This is the oldest and most important feature of the free 

enterprise system. The opportunity for advancement is a 

requirement for progress of any organization. It is incen-

tive for persona], development as well. (See principles of 

personnel Management, Filipo, Ednin B. .4th Edn, P.246) 

Every Management must provide realistic opportunities for 

promising employees to move upward. The organisation that 

fails to deve].opa satisfactory procedure for promotion is 

bound to pay a severe penalty in terms of administrative 

costs, misallocation of personnel, low mova]e, and ineff-

ectual performance, among both non-managerial employees and 

their supervisors. (See personnel Management, Dr. Udai 

Pareek P 277). There cannot be any modern Management much 

less any career planning • manpower development, management 

development etc. which is not related to a system of prom- 

Otjons". 

In the instant case, the respondent ought to have 

looked into the representation and gronted the promotion to 

the applicant who fulfils the eligibility criteria and the 

failure in this regard has violated the fundamental and other 
legal rights of the applicant. 

contd. • .9 
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5,4 	For that the respondents have developed a very 

unhealthy practice of sitting quitely over a representa-

tion although the Govt. of India in several office Memor -

andum has clarified that representation filed by an empi-

oyee should be attended promptly, in any case it should 

be disposed of within a maximum period of six weeks. In 

the instant case, the respondents have neither disposed 

of the representation submitted by the applicant nor did 

they prcvide promotion to him. 

	

5.5 	That, the applicant has been made to suffer for 

no fault of his. Due to administrative failure, the app-

licant was deprived of his promotion to the post of 14S II. 

Had the respondents acted in accordance with law and cons-

idered the case of the applicant for promotion to the 

post of ]S II when it was due, then in that case the 

applicant would have got his promotional benefits from 

the time when the private respondent bAd got the benefit. 

	

5.6 	For that, the action of the respondents suffers 

from the vice discrimination, it is affected by bias and 

is not free from arbitrariness because of the other the 

private Respondent No. 5 serving in the same department, 

junior to the applicant have already been granted the 

promotion long back but the applicant who has been serving 

for the last 34 years in the some post without any promo-

tion has been denied the promotion though he is eligible 

for the Same. 

0\ 
\ 

contd... • 10 
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6. 	Details of the remedies exharitted : 

The applicant declares that he has availed of all the 

remedies avaiable to him under the relevant service 

rules. 

70 	Matters not previously filed or pending with any other 

Court. 

The applicant declares that he had not previously 

filed any application Writ petition or suit, regarding 

the matter in respect of which this application has 

been made, before any court or any other authoritor 

any other Bench of the Tribunal nor any such application. 

Writ petition or suit is pending before any of them. 

80 	Relief Sought ; 

In the premises aforesaid, it is most respectfully 

prayed that your tordships may be graciously pie-

ased to admit this application, issue necessary 

notices, call for the records of the case and 

after hearing the cause/causes being shown and upon 

perusal, of the records, your Lordships may - 

To direct the respondents to grant promotion 
to the applicant as per the list of seniority 

and as applicable in case of promotion by Non 
selection method. 

Ost of the application* 

grant any other relief to which the applicant 
is entitled under the facts and circumstances 

of the case. 

And for this act of kindness, the humble petitioner as in duty 

bound shall ever pray. 

contd.. • 11 
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9, 	Interim order, if any prayed for : 

Pending disposal of the application the 

applicant prays for the following inter.i 

relief. 

The applicant is at the verge of 

retirement so the respondents may be dir-

ected to pronte the applicant for the time 

being.. 

100 	Particulars of Bank Draft/Postal order. 

I.P.0. No. 39 	03c1 
Date of issue. jf-°° 
Issued fiom 

Payable at. Cee4'&t ATh't-J-V.e 

11. 	List of enclosures : As stated in the Index/List of 

Date. 

contd. ... 12 
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VERIFICATION. 

I, Shri Sudhir Ch. Modak Son of Shri Mukunda Modak, 

DM8 - II, N.F. Railway, Pandu. aged about - 59 years, 

resident of rest Camp, Maligaon, Guwahati - 12 in the 

District of Kamrup, do hereby verify that the contents 

of paragraphs - 4.]. to 	4. 10 are true to my know. 

ledge and paragraphs 5.1 	to 5.6 are believed to 

be true an legal advice and that I have not supressed 

any material fact. 

Date 

• Place ; 

Rod ak, 

Signature of the applicant.. 



NORrT FRoNTI BILj, 
It 	 No, W8/227 	

Dated 14 	74. 
To 

S 	
ii 	CaL. 	Lk 	

0 

5/o Sri/Late 
TRffPftZR 

v. 	
. 	iot 	tp colony, 

2 JUL 2009. 
Distt 

it1L:. 
Sc 	 0 

	

'Iuwahati Bench 	J Sub:- Engagement as Substitute. 

You are hereby direed to report to the undersigned for témporaj 
engagement on usua' terms and Conditions as a Substitute Kbaiashi/ 
Watchman on fis. 196/- P.M. in Scale R. 196-232/-(R.p,$)p15 usual 
allowances as admissible from time to time and prsted at PNO,L GJY 
Stores Depot against esting vacancy uer DSI/pNO, DSK/Fos/Giy 
with immediate effect. 

Since you have been 9pproved for appointme nt in the Class IV Category 
urer DCOS/PNO in the Selectlon/Screeniqg, held on 9th,lOth February/74 
and 7th April/74, your said engagement will be regularisea on receipt of Pokjce verffjcatioii and i4edical report. 

In case you donot report by 25.6.74 - the above offer will be tated as cancelled. 	 —. — 

/ 
)1Stt.Cofltro11er of Stpre, f. 1 .Railway,Pndu. 

copy for info rm,"tion & necessaj aion to;- 
1'j & CAO/Maligaon. 

&. t)SkI/pjjo 
ii3K/GHY. 
P. Case 

L., Bii.:j. Clerk, 
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: 
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p. 

1• 	.S 

1 

' ICE OLDEtt NO E/I 
/ 	 Dted 	- 

'ethrç found medicaly fit and, since the e is flo'adverse aainst 
rr. in the Police eport th under.oted screened candtdates,for 
.C'Lntinent in C1s IV'cateory in the screenjn test held on 9th 'yt'L and 7th April/74, are hereby temorari1y appointedì CS tempor':' 7 lj with effect from the date as noted aaiit each i.e • the dat 

:'ot rhjch .thy are ena:ed as substitute vthe this office L/1o.E/3/ 
s.l9/orn 3ach, in scale Rs.196-22/ (R) plus usur' as admissi)le from time to time and posted at PNO Stores pot a:in:t x.istin vacancy under DSK/1/PNQ. 

. Sri .i3abul Gh.Das 	3/0 Sri Jihan Han Das. w.e.f. 18.d.74. It 	dal Ch.Ghosh S/O 	ChittaRarijan Ghosh 1. u Sudhir Ch.4odk S/O 	MUkunda Ch. Modak 	-do-. ' Mewa11 Mahato S/O ' Rajiri Mahato ' 	20. .74. 

Dt6/PNO. 
7o.. /3/227 	 Dt 	9 74 

Copy for i?ifor1iatiofl and necessary action to :- 
• 	1) FA ?c CAO/'ialiaori. 

2) DSK/1/PNO 
) Staff Concerned. . 
1) Til1 Clerk/cyfice. 
5) P.Case. 

 

DCOS/PJO. 

- 	
- 

Centrj Ad m i 

/ 	2 JUL  2009 

c/JTcJAF2i 
	7=ha t i B e n c hJ 

e 

5 ,  

13 



-do- 	12. 	, Montoth Roy Chowdhuiv 

13. 	,, A . R. tJ1ouahwy 

-doIGHY. 	,, Jiban1i Kr. :cog 

••do-/N(X 	1$. 	. Ashral Bin Hussain 

-&1- 1PNO 	16. 	Srn. I 	miprw D. 

-do- 	17. Sri Dipak Ch. Dcka 

'Z,ihore  Nzilh 

Deka r3) 	tV4fldl) 

•do. 

-do- 

-do-INGC 

DK4S/flh/T'NO 
A u0, i'4'._i\_' 

DMSIfflP NC 
-do 

Céntra AdrniflitItM ThbUfl' 
-•' -';z. 

- 

4VVVV44I- 
~,;v z7F,:~. 

2 JUL2009 

'(uwahati Bench 

i..)Itioe 01 lii.' 

Dy. Chicf tiIeiis Minigr 
' Pand'i Guwahati-7g1012. 

- ic- 

( 	 Nf.Rai 

\L.. T'( 1 11'ZilTPt '.'1i 
tMt_t. 	 I ,%'SL 

L 	irs 

.1. 	Sri BahvCh. l)is 	DMS/I1LPN() 11. Sri Gcbinda Pam r)a  

• 	. (E 3. (
J 
iriv 

JI..%JL_) 

nMs/rrLPNo 

M.L. wj,umd' 

, Dhvr }o 

f . 	
Tarun 1)a5 

, Siba Prt. tkv 

5 PriutKr, 1)s 

0 	,t, (Oiid 	Pd. Roy. 

Sudhfr Cb. Motl?.k 

,. Dhanna Nath I)•ka 

Seectton for the post of.MSffl i ca 	OO-9OOi tn -. 

• 	

• 	 store I)eptt 

itthicat14)fl No. FJ2MII\ 194(S) dated 26.f.03., 

Q4't 	& 

OM(P)/MLG vidi Ilig  above quoted noii1cation has iifnod tbit writton test for the post 

of DMS'tI m se u l's 5500-9000/ -  WIlL be høicI on 21 ( 01 atw tbseqtc on 5 7 O1 in 

C()S/MTfii At i ce,  at 10.00 11r. • . 

You arc hcrcbyon 7' 03 and dILtcd to appi ar in  tl lc  s2i fl  

atyujawd tirnc and O aW ,  
If you ic wrUir to ap a in thc vt1en test, yot houi 'rtfonnedtho arne in wnitcn 

imrnc.atCly. 	 . 	

• 	 ;•. 

A COY of th 	ij cndoed hrcwith 

dT 

-r; 

- 	

. 

DA C) 	llbu 
/ 	 .. 	 . 	 .5 

Coy 	rare 	f:n 1.r)rrnain ru n/tir 	 -4 •. 	1 

	

4 I 	4 
C ) CI)M. /I'NQ 	(4) cDfvl3/0L4v 

7'  
• 	

• 	• 	1 
% 

-. 
DCM/PLOe 

i 1 0 

- 



S!O -; 

r 

1 	'o: 	
ft 

• J U 	 __________________________ 

All PlIOD., I WDs 	 Ifrfk adiwal  SYN 
Ifl\1 	)P(P 	"rTI' )(U)(\ 	 S 	Cefl(ra AdmiistrtvTbuna$ 

FA & CAO.'\'iLG 
.DY.CPO  
Pr dpr1i fl/A MU. Dy. (:M T:!r1( 	 t 

A If A) Ms 

i:c () /NJ, 1'4BQ, )' NO 

/p 

S.DEN/fv1LG DyA:E/I3r.J,,(/\1 LG. J)SI°EivlW'/i G. .\.F)i1,( /\I lU 

NF1{U , A I S 5ri EA, OBCJ.: 1\/? 

2 JUL 2009 

Luwahati Bench 

SuIb: RecrvtIon in prmo(jon -- 'I'rtc!u oF SUSi c nd ida ts pr u m u md 
on thi r ow' m( r 

R1 9oirt1 	k)ttr Nw9'91kC'i) tsiL 'iti 07VS ziin: nnd :. 04.I. 1 .. 	 / 

PY <JF P 1 1 ,1 1way 13 tid' it: t tur 'o. 99 1:(.'(.1') l/2S/3 )itd 6 	5005 ull 
• t:e set is forn rdcd for j fe'nnnt Ian iiiid 'u nu rice pR'a,ct. Iho .fJ. rd c 

e1er Iettcr ieied in thdr present Witerms cIrculated We this ollice 	1u ns 

!J!S 	 ( uculnttdnh ('h'j Iil 
I 	 r1 c'd 	7S01. 2C;( 	 3.4 	S 

f 	 it/I i. 7. I cl1c&1 179 • 0S2. 

2. 9914SC3-ll25/i3 dated 20 U(-201J 
	

IesV.:4 1 
1! I 0/! c.,v/C'i 	I rt/Ii. 11 cI n td 	I '.5fl3 

R. " Arm\!V\i 

lIUr (eiri'il \l4L( > 'l/\1l,l 

(Copy of Rly. Board's ktter No. 99.1:Jfl 1125113, My I)e!hi dated -05 2005 
PRE NO, 7712005. 

Sub:- 1.eie'n5i in promo ion- Trcntrnen', of SCIST coidiiiatcs 

proncciI on 	• n tricrit. 
S 	 Ref:- Boards I1T 141. )-CT)I2511 3 r} o:d (7.(2 ())2 owf 

• 	P}eae refer to Board's letters quoId above wherein it has bcn ciarific4.tht 
SCJST candidatc3 promoted on their own incrh will be tdjusted aginist 	desctCd 
pornts 	In this cDnnect1on it is finth4rchjjfl JhtjnstructiO " L011 orin l3Ttrd 
letters of even number dated 07.6662 and2O 6200 	;dLinke..•efIte .  on1 
M7.O82001 Howevr7th 	 . 'T c rididates prornot:d on their merit 

beforO7.Og2OO2 havc been adjutd i:sin:. 'rueservci poiut.s ncwi not he i:peneJ. 

2. 	It js. also claifld that sinCe in We cise of promotiors by 	SJctn, 
promotiorüi are thadc on the bais of senicnity —curnfitness and the concept OtfllcfltiS 

- not involved hi such promotions, in 	lions contaitied in Bonrds letter d:ltdd 
:ibuvc do ot '[p1Y to Ilic protnoticn made by 

• 	Non SeIecjjo method. 	 S  

• 	Pi 	ack owl,e.t.' rcecioL. 

L 
P11  

\ 
1SftS ?ci)• 	L 



/ 

______________ 	 • 	 .. 	.:- 	 -- -_......_•. 

\Iii;Iv/(otjiIl'(. 11 	

/ 	

Dnv: 191.2t1US '  

dl I'li 1 ll'-.. I 	1)1 
;ii l)i\I', t)Ivl(l t it, Sr.I)ltU'I,II)s .tI)h.\t 

-: 

,\ tV: ( . \ U1iIul I ,(. 	 .• 
\ (I() 	tINt & DV.(.'i-1 (((N)I\1Lu.;  

Yr ii'Ip:iIIJ.til'I/Ai'l).l, l)v.(:\1PI'ti(, l))t\V.'1, 

All ,U'tls 	 - 
• I )\)I•) m't:(.'. tl Li)!, S(;l 

l':i,\,li' 	sI)Q i't ( _) 
'lI:/'l l)l. \(:os;ut.s I 
.t'1/j' ,'e.'1-,N 	 . 
-................................................................I, - 	.tIt,i,I(;..ii, ut '._ r.iur. LIIRVt I L, I).') 1 eJ;'i Yl.' Wt,. ,t.L \JIL-'t' 

.\II ,i1'( ), API).c of 	}'' Ilium)' 	 - 	,., 	. 	 S 	 • 	 • 

I.I(., NFRr1t., AtSCtUF,\, 0IJCliEv11,G 	 . 

.'LIih: RcNerYntIoii lii proniotiwi.— 1re.otznijnt of SC/Si cand1diUe5 prowutod 
'..vii mci- it. 

I"I: l)u,iid' trI(çi No. 9'J-E(SCL)i/25!13 (ht(d 07-Ô8-2002 Rlid 200200J. 

.\ tcip). 111iI'ty Board's letter No. 99E(S)-U25I13:Dfl(ed 6-05-2005 on 
In 	i,.i 	'.ii!iji,t j. (,r,iir,Ic,I for lnforziiutluii smd guldnnee plc.nso. 1 	13081(1 ' 
it tier hilt, rift-i it-ti Its hit-hr l)Ft-sent letter W115 clrculntvd wide (lilt oUlcu IcUer AS 

ti,tcr  

Iv.un:inIs It-thur flu. 	ti:it(- 	Circuhityd vitle GMI-Ths letter no. & lnte 
I. 99-E 	- I 	f?Afli dnted 07,(,S.2402 	v-.32 

E12 L01Re.sv/CoirtJP1. II d,tecl 177942. 

2 99-1(S(I,-1f25113 (Iate(I 2006-2003 	1v-41 
1/121 OIflctcv/CoiiirtJil.l I ilitIi 11 -7-0' 

(It 
SPOIflP 

i i'pv if ihy. liunrd' letter No. 99.l:(sc1).11213, 	ow L)cltiI dntcd 605-2005; 
it HE NO, 71/2IIU: 	 - 	 -- 

sub:- RccratIan ía prouiotlqu- Ti-c rnu.of'SCtS1 eaudIdatC 

promoted on their ow merit.  

Rcf:• Bàrd's letter No. 99.E(SCT)1J25/13 dICed 0708.UO2 And 

20.06.2003. 	 - 	- 

pi ca!;c  rfcr to Duald's . 1cacrs quo1ci above whcrcii it hs bccn culicc.lhnt 

C/ f cWtdldates prmot.ci1 on tttok,own merit . will be adjusted ugDhIit u1ecrYr.tl 

poiiit. In this connectioil It is furthir cg1j jJj1ictioP 	tThedjt 13ord'5 

lcItcn of cvcn number dated 07.08.2 	06003..lIJ0k-4cCt from 
07,08.2002. owovthccs where S/ST.ca41.teS prçrnot4 on thelr.meflt 
bciie 07.08.2002 have been adjusted og1xtst unresvc-d popl.s.accd pot.bc.cOPCl 	- 

2. 	It is .so cIucd that incc 	the case of iomoO5 b 

proniotious are utade on thc bosi3 of s or —cum.tlincss 	e conce I ofjt 
not tvoTInsupromOt1on.1, instnichon-s contane h -Board 8 lttrdA4 

dot: sp9ly to the promod119i.L 

NonSelection method. 	- 	 -- 

Fte.Lsc tckziowtcdg !CCCIpL 

I 	-- 

Negi) 
l)iicctor. )iI.IRer..'II 

• 	.: • 



_ 	 - 
	

'5clNlTR' II 	lAll.\\'R 	' 	. 

iAll..\\AY  BOARD) 

17092007 

'-I tic (cite:tl MiuticiS(F), 
Iii Iii lt:i1v:iv'. iii 	1i 	Icl'sii 	 (,(.)I I 	t:iIIHI);id. Melt u RIy./ K.OikiIta 

k.I-.RIv. ('iliS)!NliliUit 

tIi l)iiectuI' General! 1<1 )SU!I ,ueainw 

the (AO. h)CW, I'aliaI;i 

the ('Mi: MTP(RI-) 	. Mitinba' and Clicittia' 

Centra' 	 . Sub: 	ler:itiOfl ifl promotion- ticaliiienl of SCJST candidates 
proilli ited on their own merit. 

2 	L W. 
• 	Rel: 	Board's 	lettcr 	No:99-E(SCT)I/ 2  5/I3 	dated 	07,8,2002, 

20.UC,2003 aVid 06.05,005. 

ruvkahati  AtteilUoll t:; 
1iivttcd u Boards IcUel' of even number dated 06.05,2005. 

ad lviiig that n ca'e ot' promotionS by Non-selection method. l omotioflS arc i.ia'dd. 

-- the basis of seniorltyCUn1hth15S IId COflCC)( Ot I)ie'Lt IS nOt. II)VOVCO 1)1 SUCh 

1)IOIiJOtIOIIS. SOC I tIISI(UC(IOI)SCOI 	 I-i) Boards 
(1OO21I1d 20.06.003 vifl riol-.appl)'. In this COOflC-CIIJII, 

a number ol rcf'e,'LrICcS 

have been received Iron) the Zonal RaiIwaySIPr0d0c0n units sceing clarideations 

,i to lio\v to regulate the cxccsS prornotio;is.of SC'SFs du:ing the intervefliOg period 

(I7.0.2002 to  

- lie ilattel has been ,IIUdC exmninattOn a eunsul tuui with the NoJa 

I )15IltiliCIIt i.e. I)UI't\). In ORICV lii II l \'iC\Y iii 
the matter, the l)OP&'I' hn 

I 
1ie:ted that the dct:iils of the SC/ST candidates who have bCCfl pioinotcd in ccc5S 

1 i'cr\'atI' prcetihed for Oiem in all the .GroupS iC. A, B, C - [lid D between the 
OO.US.200S who in lei:ms of Boa d's letter dated 06.05.2005 

oI U'LU8.20O and  
.!niid in have been promoted may be I'l,,rillshed i .mIIcdiatey. 

Ihe requisite 	
may please bc furnished by 

pusitiVel) It is tui'ther tcqtieStC(l that tiettiliS of 	the Court CSCS it any. 

fled on the issue aid its outcome may uIo be i'inshcd. 	- 

I 	
I 	

— 

. r) U 
(R.B.S. Negi) ) 

- 	 DiicCtO1' Estt,( es) / 
Railway Board 

klr 

(Onf 	 , ltjftti, 

(I/I'll 	 I 



Office Of the 
Dy. Chief Materials Manager 

N.F. Railway, Pandu Guwáhati-781012 

Office Order No. E!196 	 .Dat 	I Apr11. 2005 

Consequent on restructuring of DMS cadre of Stores depot the followIng DM5/111 
H 	in scale Rs. 5000-8000I are hereby promoted to. officiate •as DMS/H in scale 

Fs.5500-90001- for 01-11-0 &p ed 'as is where is basis' for a period of 
six months vide GM(P)/MLG's office order No. 158 (ElStores) & circulated no. 
E/25.N/94(C) DT.2!3i05. 

SN Name DesIq resen place or prn 

 ShriPradyutKr.Dàs DMS-fl PNOdepot. 

 Stint Cobinda Prasad Roy DM5-Il PNQ depot. 

 Shri A. N. Roy Chowdtiury DM5-I1 NGC depot 

 Shn Jayantn Medhi DMS-Ii PNO depot 

 ShriJ.K.Neog DMS-U PNO depot 

G. 
. 

Stiul Dipak Ch. Deka DMS-Il PNO depot 

1 ç 	- 7 Shn Kishore Kr. Nath OMS-Il PNO depot 

The follOWirlQ DM51111 In scale Rs. 5000-80001- are flereby promoted as OMS/il In scale 
Fs. 5500-90001- with immediate effect and posted Las  is where is basis'. 

: 

CZ4 Name 	DesIgn 'ace of ppstIn 	 rks 
i 

, J 1. 	Shn ManaJ,J1ob Deka 	DMS-II 	PNO depot 	For a penod of six 
- 	 month on acthoc basis. 

H? 	2. 	Still Eithay Ck Das 	DM5-It 	PN 	depot 

Shri Madhab Ch. Bishya 	MS-U 	 depot 

ShnI Mihir Lat Mazumdar 	OMS-li 	PNO depot 
r 	 (I-fVdenot 

Iil1 UI 161 IVYI IJUI U 	 . . . 	 -,.. -. - 

- 	The staff concerned may exércse their optiOn forfixatiorl of pay from the date of 

nft 'ncrement In their substanbye fade within one month the date of issue of the 

ofd& 

rI.CMMIPNO 

No. EISI254IPt.XXVI 	 Date 12-04-2005.  

Copy forwarded for information and necessary action to - 	
centrai Administratft Tftunal 

I FA & CAO/MLG 	 7. CDMSIPNO 	/ 	2 J U L 2009 
GM(P)/Maligaon. 	8. ClSteno/PNO  
COS/Maligaon. 	9 EI4I1 at office... 	\ 
AMM/DINGC . 	10. P/Case 	 uwahati Bench 

Chief OS(G)/PNO. 	11. Staff concerned. 
;5 CDW./GHY, 	 12. Office order Book: 

AD 	
pyCMj9 

jj l  
uozuu,,uOu2uuand17092007 



/ 
	

I) 

he Controller of Stores, 

-& 	WUiW.L.. 
ti 	 F 
ii 

/ 	Sir, 
/ 	Sub:- Promotional Panel for the post of D-tT on Re3tructw&ng 

/ 	 of Cadre. 
S. 	 IS •0OS S 	S. 

I Most respectfully, I beg to place the following for favour of 
your kind and 3yfllpathetic consideration and necessary orders. 

-( That it panel has been formed for promotion of DM-III to DM5-li recently. 
• 	 That the post of DM-II is departmentally controlled and as 

such promotion is considered on Interse-seniority of DM5-1I1. 

That no seniority list waz circulated for 1rxfrznation of staff 
and as such .1 have been kept in dark in espect of rrr  placement in the 
interse-seniority. 

That the names of the earlier empanell ed pox's one (eel ect ed • 	 under normal 3electjon procedure) have also appeared in the promotn 
orders Issued by GM(P)/Maligacm for filling up of the vacancies of 
DM3-IT. 

That the rios. of posts due to b@ filled up- showthgeeparateiy 9  
the two blocks of staff due promotion from 1.11,03 and with Immedi.to 
effect has not been complied for which lean not manually ascertain r.y 
promotional prospect. 

I shall be glad if your good office very kindly arrange to 
supply me the following informations:- 

2 JUL 2009 

9Wuwahati Bench 

Thanking you, 

Dated, pandu 
- t h e-  ;'j 	April/05. 

/\ 
• 	 \.<_ 	/ 	

L 

Tours faithfully, 

CL. 

The nos. of DM3-IT posts to be filled up from 1.11.03. 

The nos. of DM5-1I posts to bb filled up with inrusdiate 
effect. 

Nos. of staff belonging to 3G were due to get promotion 
as DM15-II. 
if the person belonging to SC  who failed in the aelétion 
but considered as best amongst the failed candIdates can 
be considered for promotion on applicat1'n of VdtfIed 
3election Rules. 

- 	
uaLU u/.uo.Luuz, LU.uuU3-; U6U3.2005 and 17.09.2007. 	- 

- 	 - 	 . 
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1 	( 
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/ 

C.u)t gu±dC for pti° 	
pne1 for the: ot o iII 

on Rect ructuxing o cr 
{. 

onCo ajairi I beJ to pl( ti ts  oUOac 

° 
for favour of your k.th it 	paheti co  

xttxer7 oraOr3 

Tht pne1 ha5 bG1 fao1 for 	oE D4Ui to 

1)iII 

 

	

reccsatly 	. . 

That the poet of DUZ-II i dp 	t&1 

)U1L p ot:LOn .i COnsidelvaca 	
° 

CL 

T1t no 
 

saiioltitY 1tLt 
ta1f md as ixh I hcVe be kipt jn aat  

p1 	in the 
C. 

V 

That the 	>f 	 O11 	t)fl3 (LW 

3+4Qfl procedu.) h*e 10 pcar in th 

	

or3A 	by 	 £o 	U 1J 

. 	 . 

PT  

	

That the uo. of pOSt3 du to be f±11e 	. O1rTiA'J ep" 1  

the t blà(lks of staff du prOtiQ1 fr 3,1i)3 	Wtth 

cliO 	
not be cu!p1iod for htCh I ccn xiot 

mvailY 	Y 	 pP 

i thu11 bo çJl if your good office vef k.thaIY arc° to 

ipp1Y me the fo_toWiUg into  

(1) he no, of I4S-U pO3t td be £U1 

	

2) The 	of 1S-II pot  to be II1( 	Lth 

duo t 	gE.t p:L 
Et 	bc12ci9 to C iore 

NO$. of 

2 	2009 
a 

IoAgicg to :x who 	th 	- 

If the perCT 
bt gt thO 	ic 	hC 

rqt tion b4zt 	 a 

£o 	p 	 .  n 
GuwahaflBench I 	tc 	ci be 	jtrod 

:oltj&cd 	CtiO 	Vu1e 

/21d. 

LIQk O  

J~:6~ 
u 	%_i t uwar oaieUU I.0200220.06.2003, 06.05.2005 and 17.09.2007.. 



N,  / -To 
The Controller of Stores (?)' 	•-' 
N..Ru-ilway/ iai.iuOn 

Guahati-11. 

(ç) 	jerc1enncl). 

Rauindor-IiI 

3ub:- Reiiindar i-or procaotio.ai pjriei for t 	po 	of LU-III 

jatnot Restructuriflcj C adre. 

i•1 earlier pplicatiofl eated 21.4.03 & 3L.5.2007. 
* * * ** c** 

With due 2;&t 	to state the toiiorivij tcz lines for 

your kind 	 alld sympathetic order. 

In :y ear.Licr applica Len I iaf S t1tSU L1C 	L;pOULOtiOfl 

of i)ii5-III and i'S-i. on restructUrifl... caz. - 

Ihe 	-II po;t: is departientally cjntzolled end on the basis 

of that ouch rootiou i considered of .jntcre-Leniority of DM5-I11. 

At that ti'e, no ssniority list was 	culaLod to the tff end as 

such I havn been cept in dark in p1scaent of uty iriterse seniority. 

The eriier upenelled erseas (ol..ctd u;er LtaJ. scicc-

tin proc.duro) ap :rea in the prouotcJrLal 	isu1 by 	P)/ 

ih./ for ti ilth '.p the vency Of DhS-II. 

ihet the no. of posts due to he tiilcxl 
	 eparatuly 

th to bLocks of taif3 proi:otiofl duc.from .. li.0 iitn iL3c1atS 

at- fact lies not be-en compliea for. 1oJ i-jjijc £ c:1Ot ascertaib £iy 

proLlOt.Oi •roect. 

I iihall be glaki,  if yourçjood office k.L dly iirrenge to supply 

me tile to!lOwiflj acte: - 

1. t-O •;J: Lh-Istc to be Eil1cci uç frcn 1-1l-03. 

Centr 

JUL 2009 

Guwahati Bench 

2, ho. of h-II 	to bc. fiiL-C U. j.th i!Lth-Ji.Ctt effact. 

(3. no. of steif bcloncjs to C -sere aus to jet rootiQn as 

o•'i5_II. 

4. If the staff belonjincj to £iC whoa failed in the selaction 

but consleerea as best onyat the feilcu cnuidates for 

on application of h4odi.iiad 	ltiofl Rule. 

- 	Yours LUithfUl4Yi; 

inclo 	5 (fi'e). 	 •& 	eocL(. 

Dated, pendu the 	 ( suehir h. iodek 
20th haLci1' 09. 

Copy to:- 
cos/-iLi for lntoratiofl please. - 	- • 	- 	cí'i-.-• 	C-i 	 fr 

( sudiiir oii. hodek ) 
under 

• 	- 	-• 	- 	• 	 9-.LJi-h,-_ 

-• 	

•. 	 •k 

UaLCU u, v zuuz LU UO LUUi, U6.w).200 and 17 092007 OZ1_7 



N .F • MI LWAY. 

MEMURAN DUM 

Sub:- Result of the suitability test for 
• 

	

	the post of DSKIII in scale Rs5000-8000/ 
of .OUS/PNO's, unit held on 12a984 

The following Sr. Clerks(G)/SVC in scale 
R 4500-7000/.. of Dy 0 00S/PNO' s unit have been found 
qualified in thesuitablity Test'held on 12 012,98for 
promotion to the post of DSK-III in scale R.5000-8000/... Th&Lr name s:.are arranged in order of seniority 0  

Shri Prodyot Kr.. Das h  SC (DSK-IIadboc)/pNO 

" 	Gohinda Prasad Roy, Sr,Clerk(G)(,fl )/PNO 

3) 

5) 

2 JUL 2009 

jit T!t 
Giwahati Bench 

" Sudhir Ch 0  Modak, S'€/PN0 

" Gobinda Ham Das, SVC/N0 

" Manotosh Roy Choudhury, SVC/PNO 

" 	Dharma Narayan Deka, Sr.Clerk(G)(DSK_III 
adhoc)/PNO 

Dy 000S/PNO 

No :- E/S/254/pt. XXIV 	Dt 0  12/1/99 

Copy forwarded for information to:- 

 

 

 

041  

ACUS (D)/wGc 

Dsic-i (G )/pNo 
DSK-I/BK/pNO 

Staff Concerned, 

\\J 

. 

COS,'PIlO 

ça/ )  

/ 



'1 

centrat  

-_--'-.-- 3; I  
L,1b.1fl& 

r at1at 1  Bench  

P~cvfis"Iunal sr ortyIstofDaiSéüUirascie R. OOD-8Oc3Oi under. DyMO' a on O'4.2OO8. 
Sl tarn 	 . 	 Desigetion/ Corni P.F. No. 	Date of Birth .  Date of j. Date OF 	Rernàr4s 
No 	 Slahoi 	Liflty Apporntrnerrt proniotion to 

the grade. 

urrDas 	
- 	

HR 01853211 	01-1049 	02874 	03-07-9 	- I 

	

—2 Sri Sudhr Ch. Modk 	 DMSIIIVPND (JR 01853272j 06-08•49 	i8-c674 i 24-03-9 
3 Sri Marna NarçanDeka 	DMSIlUlCH' 	L_I 	f 0184J23 4 	 1- O 01-5 '9 	 83 	4-03-9 	- 

4 Sri Gobinda Ram Cis 	DMSJlIVPNK 	(JR 	01852942 	31-12-51 i . 20-C6-74 	.' 05-02-99 
5 • 	Manth Ro,C hD1dhur 	DMS!ILVF1\' * IJR 01853338 	10-0' 52 	?9-c_8 74 	10-02 99 
6 ' Sii Ashraf Bin Huir 	- 	DMS'IWNGC UR U194183 	30-05 72 	12-01 00 	1201-CO 
7 Smt Heina Piabha Dis 	DMSfW/P1C' 'DEC p 01941811 4  30-06 73 	12-Cl 00 	1? oi-c 	- 
8 Sn Frdp Ds 	 DMS(IU/PNO' - sc 01910991 	10-12 58 	09-CO 83 	13-02-06 
9 :f'  Cojendra Eaumatary 	DMS'tIVPf'K2' ST 01885 '41 	01-01 bO 	06-CO 82 	13-02-06 
10 Sri hvar 	Bai ejce 	j'MS'III1GH - (JR 	01)188ô6 	20-01 60 	1C-12 90 	12-0 

hief ME Erls Mnger 
F. RüIway, ParidU,Guw8h3tj.1 2 . 

Na. E/S/255/Pt.XVI( dl:  

Copy ftc iritocrneti(ri .rd nece;sar( EiCiC'fltC :- 

CC(S/MLG 	 41 DAMM/GHY 	7) CH.OSIGIPNO. 	10) GS/NFR1U,PNQ, CS1\FREL!/PNC, 
GM (P)1lVlLG 	 5) CDMSiCi'PN1c.' 	B) NC110E BD.4R[) 	Ii) GS/NFRC/Sr Uriion GS/.AICEiCAIILG 
AlAM/D/NGC 	 51 C/STENO 	9) ST.FF CONCR NED 

,- .v- - 

zo 

larry siaf eJsir 	o submit any repesentatoi, h!she may do so wtthti a rnor&h froiir the date of rsue dft seniority Iis 
. Repr€srttion received after on rnortr; will not beart€rtain€d. 	 . 	 . 	. 

LI - 	 . 	
,_y.Chier M;triiI M'rac? 	 L 	I 



-5- 	 5- 	 --- - .5.- 	 - 

J1\coS. )S' 

YT 

S. 	 To 
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17 I The Chief Personal Officer 
N.F. Railway, Maligaon 
Guwahati- 11. 

2.The Controller of Stores (P) 
N.F. Railway, Maligaon 
Guwahati-] I 

IWfliffFM t'1Dated: /3, ü. . Ceng 

/ 
2. 	L 2009 	I 

Tuwahati Bench 

(Through proper channel) 

Sub. :- Consideration for promotion to the post of DMS-11 on 
Restructuring cadre w.e:f. 1.11 .2003 

Ref. :- My earlier representation dated 27.04.2005,21.06.2005. 
30.06.2007 and.20.03.2-009 addressed to the Controller of 
Stores (P), N.F. Railway, Maligaon 

Sir, 	 c 
With due reference and profound submission, I, the undersign most humbly and 

respectfully beg to lay the following few lines for your kind consideration and appropriate 
action. 

That Sir. I have been working continuously in- the post of Deputy Store Keeper-Ill, 

now redesignated as Depot Material Superintendent v.e.f. 24.03.1 998 under the Deputy 
Chief Material Manager! Pandu, N.F. Railway. 

That Sir, the next promotional post from the post of DMS-IlI is DMS-lI. The normal 

procedure for promotion to the post of DM5-I1 is on the basis of the Selection from the 

cadre of DMS-I11. It is peinent to mention herein that no seniority list is published and 

circulated by fixing the inter-se seniority for the post of DMS-IIl for long time. It learned 

that all the person senior than me has already been promoted to the post of DMS-Il, who 

participated in the selection procedure or restructuring basis except one Sri Tarun Das, ( Sri 

Tarun Das has not been promoted due to his ACR). Even person who is much junior than 

me, namely Manab Jyoti Deka has also been promoted'to the post of DMS-Jl. 

That Sir, although my case was required to be considered for promotion to the post 

- of DMS-Il by non-selection method i.e, promotion required to be made on the basis of 
seniority 	um-fitness where the concept of merit is not involved, my case has not yet 

consider for promotion on the said basis inspite of issuance and various circulars by the 

2 Iailway Board i.e. Circular dated 07.08.2002. 20.06.2003, 06.05.2005 and 17.09.2007. 
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uwahatj Bench 

That Sir,' my case is required to be considered for promotion against restricturing 

cadre w.e.f. 01 .11.2003; but the same has not done insite of my repeated representations as 

referred above. 

That Sir, as there was no gradation list preparedfor such a long time, I had preferred 

the abov referred representations with a request to furnish some documents and position to 

me to ascertain my promotional prospect; but the same has not been supplied to me inspite 

of my repeated request! approach. 

That Sir, now I am at the verge of retirement and going to be retired on 3 1 08.2009 

due to superannuation. As such, my case is required to be considered for promotion to the 

post. of DMS-ll on restructuring basis. It is pertinent to mention herein that the Provisional 

Seniority list of DMS-1I1 in the scale of Rs. 5,000/- - 8,000/- under the Deputy CMM/PNO 

as 01.04.2008 has already been published by the Deputy CIVIM, N.F. Railway. Pandu vide 

order No. E-S/255/Pt-XV1I dated 26.05.2008, wherein, myjame is figured at serial no:2 

The person whose name appeared at Serial no.1 narnely Tarun Das is not entitled for 

promotion as 1 have learned from the reliable sources and hence, I am the senior most person 

in the cadre of DMS-1.1I in the Office of the Deputy CMMIPNO.  

Under the aforesaid 'facts and circumstances and considering the fact that less than 3 

months is there to the date of my retirement, my case is required to be considered for 

promotion forthwith without any further delay. So' that, my pension papers and other 

relevant documents could be processed together and .1 can atleast seat intbe promotional 

post before the date of my retirement for a 'few days. 

I hope and trust that your honour may be kind enough to' consider my case before the 

date of my retirement and obliged. 

Thanking You. 	 . 	Yours faithfully 

, 

(Sudhir Chandra Madak) 
DMS-Ill 	' 

Office of the Deputy CMM!PNO 

JL 
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